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. One Kumari K, Bukmani claims to be unmarried:daughter'of

- late K.K. Rao, Ex-Slinger.(Ex,T.No.74Cﬂ) M/s. Shbp, S.E. Railway

- Workshops, Kharagpur. OGrievance of the applicant is that she is

unmerried daughter and physically handicapped by birth and she is
not at the age of 25 yesrs. But Railway authority did not give her

familyApension for her handicapeness as per circular issued by the

" railway authority (Serial No. 12¢/9C (No. E/lO/Family Fension) dated

4,6,90 where it is mentioned that the famlly pension Nould be admissi-
ble to the children Wh01found disa bled “and unable to earn a living
even after attalnlng the age of 25 years and she submits that appll-
cant, being unmerried and dlsabled daughter, is entltled to get
bereflt of family pension even after attalning the age of 25 years.,

Dur to denlal of the pension as claimed by her, she approached this



Tribunal for direction upon the respondents to pay family pension

‘w;e.f. 29.1.,83 onwafds together with interest at the rate of k.15%

thereon from 29,1,83 till the amount as due and payable is actually

paid. In support of this application sheggfgguced one medical certi=-

ficate marked as Annexure-A to the applicetion,

2, The reSpondénts denied the claim of the applicant stating,
inter-zlia, thaet late K,Kv Rao retired from service on superannuation
w.e.f, 31.,6,80 afternoon and'nécessary FPO was issued to K, K, Rao,

It is also stated that k.K. Rao subsequently expired on 28,1,83.

- But the nomination form and statement showing details of the family

member for family pension dated 8,98l (Annexure B-l to the reply)
submitted by K.,K. Rao does not include the name of the applicant

as dependent of the deceased employee., It is also stated that as

vper railway circular the applicant is not entitled to get any benefit .

since father of the applicant, during his life time, did not include

the name of the applicant. Hence, application is not tengble and

accordingly, the application is liable to be dismissed.

3. Ld. Advocate Mr, Ghosh submits fhat due to over-sight name
of the applicant was not included in tﬁe composition of the family |
description in the nomination form submitted by/the father of the

applicant. But there is medical certificate which clearly indicates

that the applicant is a daughter of the deceased railway employee,

s

THMngééiiz K.K., Rao., So, she is entitled to get benefit since she was
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found medically hendicapped and disabled by birth from the medical

cerfificate.

4, 1d. Advocate Mr. Chatterjee on behalf of the respondents
submits that the railway authority cannmot act unless the name of the
applicant is found in the declaration form submitted by the deceased
government employee de¢laring the femily members while he was in
service for the purpose of faﬁily pension. He further submits that
medical certificete regarding disabled condition of the applicant
ought to have been éigned by the Divisional Medical Officer; but no

certificate was produced by the applicant from the DRivisional Medical_



5. In view of the aforesaid circumstances, it is to bé considered

whether Tribunal can decide status of the appliéant for the purpose of

‘granting family pension unless ‘the hame of the applicent is recorded

in the service book as dependent of the deceased employee or retired
employee., In the instant case, appliCant could not'prbduce a scrape

of paper before me showing that her name was .in lud in the ser&ice

‘o
~book of the deceased employee as dependen7A Similerly, I find a

declaration Form for granting pension had' been $1gned by the deceased
employee on 8,9.8Ll and that declaration clearly indicetes thet the
deceased)died leaving ey two sons only and it was stated that the

wife expired. The said declaration further 1nd1cates that ‘the deceased

had no minor chlldren or any other w1fe. In view of the aforesaid

‘circumstances, I am of the view that name of the applicant was not

declared as dependent by the deceased employee in the declaration form
which was signed by the deceased employee on 8,9;81.«3f5éreby, it would
not be appropriate on the part of thé Tribunal to treat thgtappliéant
as unmarried daughter of the deceased govt, employée for the purpose

of granting family penéion. In view of the aforesaid cichmstanées;-
liberty is giveh to the applicaﬁt to approach the competént Court for

getting declaration ih this regard. Thereafter, she can approach the

,'authOrity for getting abpropriateArelief as sought for in the applica-

tion. .Accordingly, application is disposed{‘of awarding no cést.

( be. Purkayastg/i?ii/9

Member(J



